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Hagn. No.0fl.B07/92 Data: 3. 6,1993,

Technical Officers Associa-,.., Applicaita
tion and Others x

V er sus

union of India 4 Ors. .... Respondents

for the Applicants .... Shri 8.B. Rav/al, Adv/ocats

For the Respondents .... Shri P.M. Rarachandani,
Senior Advocate

Hnnthi® Z' Rasgotra, Administrative RemberHon ble Rr. 3»Pp Sharma, Rember (Oudlo)

1. To be referred to the Reporters or not?

Judgement (Oral)
(of the Bench delivered by Hon*ble Rr. I.Ko
nasgotraf Administrative Rember)

This 0, A. has been filed by Shri Y«P, Yadav,

Deputy Commissioner, uorking in the Rinistry of

Agriculture and the Technical Officers Association

through its President. The President of the Associa-

tion is Shri y.P, Yadav. Tha patltionar Association

is aggrlaved by tha order of tha reapondants dated

19. 3. 1992, according to uhich, shri S.K. Sinha, an
Under Sacratary/Assistant Commiasloner uas to be shifted
froA, Room No. 115. Krishl Shavan to Room No.102. Tha

grievance of the petitioner is that ha vaa sharing
Room No.102 uith Shri Oandapahi. another Deputy Co„laaIonar
In tha sane office. Ha uas holding apuivalant rank. Shri
Oandapani uas, however, transferrnd fn k* a.» ransrerred to his parent department
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and nobody has been' inducted in the ninistry to replace

hiro. Accordingly, the room should have been allotted

to Shri Y»P, Yadav, President of the said Association

for occupation singly. The principal reason for this

prayer that the petitioner is not only carrying out the

official duties but he has elso got onerous duties for

discharge by virtue of his being the President of the

Association. He also found it inconvenient and embarrassing
Q to share the room uith a junior officer of the rank of

Assistant Commissioner/Under Secretary. By uay of relief

he has prayed for the follouing:-.

• "to quash the impugned order at Annexure-A

and further direct the respondents not to

obstruct the working of the individual

officers in their individual Capacity,

even though they are members of the Techni

cal Officers Association,"

2. Shrl B.B, Raval, laarned counsal for the petitioners,
referred us to parje 33 of the paper-hook and submitted that

the petitioner Assooiation had applied to the Secretary,
Department of Agriculture, on 20th flarch, 1992 to allou
Shri YadaP, President of the Technicai Officers Association,
to occupy Room No.102, -B- Uing, Shastri Shaven, independently

,^or the reason that he use dealing uith confidential matters
e Association and had to take several meetings uith

™edia persons, etc.. besides .doing his official uork. It uas
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further stated that Shri Yadav uas entitled to allotment

of single room as he held the status of a Deputy

Secretary, =̂ ^

3. This case uas heard on 29.5. 1992. After considering

the matter carefullyy the Tribunal had observed that^Ue

also feel that allotment of office accommodation is an

administrative matter which the senior officers can be

trusted to deal with fairly and equitably. The question

whether any individual can be represented through the

Association in these matters, or whether these matters

Can be defined as service matters, can best be decided

by dealing udth the main OaA." Uhile making the above

observation, the Tribunal further directed, "Ua, in the

meanuhile, direct that the matter be examined lagain by

the Secretary of the ministry either himself or through

another officer not belou the rank of Additional Secretary

and appropriate orders be passed after carefully considering

all the relevant points within a month of communication of

this order. Ue also direct that till the matter has been

so considered at a higher level, the parties will maintain

at at u 3 quo. «

4. The respondents, in their counter-affidavit, have

taken the stand that the allotment of accommodation is

purely administrative matter. Nonetheless, they have

submitted that as per the orders of the Directorate of

estates, the entitlement to office accommodation for
an
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officer of the rank of Deputy Secretary, which Shri Y.P.

Yadav is, is only 108 sq. ft., whereas his request is to

allot him to occupy the room independently which measures

approximately 216 sq. ft. They further submit that the

Technical Officers Association is not under O.C.Pl. scheme

and as such, the question of allotment of office space to
\

this Association doss not ariss. Admittedly, the Associa.

tlon IS a registsrod socisty, but that does not entitle

the Association for allotment of office accommodation on

Gouernmsnt account, Shri P.M. Ramehandani. learned counsel

for the respondents, further submitted that the respondents

carried out the directions of the Tribunal and the Addl.

Secy, of the Ministry, after studying the matter carefully,
has passed an order on 3,8. 1992, a copy of uhich is annexed

along uith their rejoinder filed on 12,0, 1992, According
to this order, Shri S,K. slnha, uho uas2.a louar rank than
the petitioner, has bsen shifted elseuhere and in his

place, Shri R,R, singh, 3olnt Olrectpr, has been directed

to shift to Room IMoinq Thum. 4-^ i
principal griev/ance of

the/that he is being made to share accommodation uith an
officer of louer status, stands remoued, Shri Raual,
learned counsel for the petitioner, has taken the objection
that the respondents could not have passed the order

adverted to above. They should have studied the position
and submitted their considered visus to the Tribunal for
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a decision, Ue find that our direction:
ear

and ue had, in faCt, asked the Secretary/Additional

Secretary of the Ministry to pass appropriate orders

after considering all the relevant points uithin a month

of communication of this order. In view of the above,

ue are of the opinion that the matter like this does not

call for interference by this Tribunal. After the

Additional Secretary has studied the position and passed the

necessary orders, ue have no reason to go further into the

matter. The 0,A, is dismissed with the above observations,

5, There uill be no order as to costs.

(3«P» Sharraa)
Member (Oudl.) ( I,K, Rasg^ra)

Administrative Member


